IRfdre—9 2.
BT
T |

fRHrre 9ee WReR
TR UG UM AT T

&g ododio—v (3)—5,/2019 aRRg, RMe—2, 26—10—2023

SrfergzT

feArae Ue™r TR U9 U™ AT M, 2014 H G $RATGIT SR TG 9T
ORI DI 59 fI9TT & AREAS OG- IR 19 /06 /2023 FRT AfERIfd o
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=
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JfATBT § UMY & ATAR IR ST IR FHI—FHAT R Ieardad] FeE Bl, TR
R UM Ao A gH, 1977 (1977 &1 M Wdid 12) @ SUEEl @ 3R
Tfed AT/ faRy e # Red awd arforsy, fRari (Mari deaer) Arsel Fad
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Short title and
Commencement

Amendment

Appendix -9

(AUTHORITATIVE ENGLISH TEXT OF THIS DEPARTMENT NOTIFICATION
NO. TCP-A(3)-5/2019 DATED 26-10-2023 AS REQUIRED UNDER CLAUSE (3) OF
ARTICLE 348 OF THE CONSTITUTION OF INDIA)

GOVERNMENT OF HIMACHAL PRADESH
TOWN AND COUNTRY PLANNING DEPARTMENT

No. TCP-A(3)-5/2019 Dated, Shimla-2 26-10-2023
NOTIFICATION

WHEREAS, the draft notification to carry out amendments in the Himachal
Pradesh Town and Country Planning Rules, 2014, was notified vide this Department
notification of even number dated 19™ June, 2023 and published in the Rajpatra (e-
Gazette), Himachal Pradesh dated 21* June, 2023 for inviting objection(s) and
suggestion(s) from the person(s) likely to be affected thereby within a period of thirty
days from the date of publication of the said notification in the Rajpatra (e-gazette)
Himachal Pradesh;

AND WHEREAS, no objection(s)/suggestion(s) received in this behalf
within the stipulated period by the Government;

NOW THEREFORE, in exercise of the powers conferred by section 87 of
the Act, 1977 (Act No. 12 of 1977), the Governor, Himachal Pradesh is pleased to make
the following rules further to amend the Himachal Pradesh Town and Country Planning
Rules, 2014 notified vide this Department Notification No. TCP-A (3)-1/2014-I dated 1*
December, 2014 and published in the Rajpatra (e-Gazette), Himachal Pradesh on 01
December, 2014, namely:-

1. (1) These rules may be called the Himachal Pradesh Town and Country Planning
Tenth Amendment) Rules, 2023.

(2) These rules shall come into force from the date of its publication in the Rajpatra
(e-Gazette), Himachal Pradesh.

2. For Appendix-9, appended to the Himachal Pradesh Town and Country Planning Rules,
2014 the following shall be substituted, namely:-

“APPENDIX 9”
(See rules 13 and 14)



REGULATIONS FOR INSTALLATION OF COMMUNICATION TOWERS/IN
BUILDING SOLUTIONS FOR DIGITAL COMMUNICATION INFRASTRUCTURE

1.

The Policy communicated by the Department of Information Technology, Himachal
Pradesh shall be applicable in all the Planning Areas and Special Areas in the State
of Himachal Pradesh subject to the condition that minimum set backs as applicable
for residential buildings in that Planning Area or Special Area shall be applicable, in
case tower is installed on ground. A Structural Stability Certificate of the building
shall be mandatory for roof top towers and towers erected on ground.

In—building solutions for digital communications infrastructure shall be made as per
provisions in addendum to Model Building Bye-Laws, 2016 and subsequent
amendments from time to time which shall apply to all commercial, residential
(including residential Cooperative Societies buildings), official buildings (including
Government buildings), Multi-storey commercial buildings, Government/Private
Hospitals, Commercial Complexes/Hotels (Including Home Stays/Bed and Breakfast
(B&B)/Airports/Police Buildings etcetera located in Planning/ Special Areas
constituted under the provisions of Himachal Pradesh Town and Country Planning
Act, 1977 and to those Real Estate Projects which require registration with Real
Estate Regulatory Authority (RERA), Himachal Pradesh.

By Order

DEVESH KUMAR
Principal Secretary (TCP) to the
Government of Himachal Pradesh



